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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTER ZONE BENCH, KOLKATA
ORIGINAL APPLICATION No. 28 OF 2026 / EZ

Pramod Kumar Hembram ...Appellant
VERSUS
State of Odisha & Others ...Respondents

AFFIDAVIT ON BEHALF OF THE STATE

POLLUTION CONTROL BOARD, ODISHA,
R.NO.2.

I, Dr. Manoj V. Nair, IFS, son of N. Vasudevan Nair
aged around 52 years, at present working as Member Secretary,
State Pollution Control Board, having my office at Paribesh
Bhawan, A/118, Nilakantha Nagar, Unit-VIll, P.O. Nayapalli,
Bhubaneswar, Dist — Khurda, Odisha-751012, do hereby

solemnly affirm and state as under:

1. That | am the Member Secretary of the Respondent No.2
Board and, as such, am well-acquainted with the facts and
circumstances with the case and competent to swear this

affidavit.

That this application has been filed by the applicant

challenging the illegal operation of sand mine by the R-6,

REGD.NO.ON-71/09
DATE EXPIRY




the lease of Budhabalanga River Sand Bed-lll over an
area of 1233 acres or 4.989 hectares in village
Sankhamod under Betnoti Tahasil of Mayurbhan] district,
Odisha. It is further alleged that the operation of the sand
mining is in violation of condition of environmental

clearance, consent to operate conditions etc.

That this Hon'ble Tribunal while adjudicating the OA vide
their order dtd.19.02.2026 at para-7 has been pleased to
constitute a joint committee comprising of representative of
SEIAA, Odisha, Odisha State PCB and District Magistrate,
Mayurbhanj and directed the same to undertake the visits
to the site, look into the grievances of the applicant,
associate the applicant and representative of the
concerned project proponent, verify the factual position
and suggest remedial action. The R-2 Board has been

declared as the Nodal Agency for coordination and

compliance.

That the R-2 Board in compliance to the direction
dtd.19.02.2026 of this Hon’ble Tribunal has nominated the
Regional Officer, Balasore to represent the Board in the
committee constituted by the Hon'ble Tribunal who shall

also act as Nodal Officer in this case and intimated the
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same to other members of the joint committee i.e. R-4 and

R-3 vide letter No.3669 dtd.20.03.2026. A copy of the

letter dtd.20.03.2026 is annexed to this affidavit and
marked as ANN EXURE-R2/1.

That the Regional Officer, Balasore of the R-2 Board who
has been nominated to represent the Board in the
committee and also to act as the Nodal Officer vide his
letter No.1193 dtd.25.03.2026 has intimated the Sub-
Collector, Baripada, Mayurbhanj, Mining  Officer,
Mayurbhanj and the representative of SEIAA, Odisha to
remain present during inspection to beheld on 26.03.2026
at 9:00 AM. A copy of the said letter has been endorsed to
the project proponent vide memo No.1194 dtd.25.03.2026
with a request to remain present during site visit or depute
authorised representative. Simultaneously the applicant
was also requested vide Memo No.1195 dtd.25.03.2026 to
remain present during the site visit. The applicant was
served with the copy of intimation through
whatsapp(9938233816), which was also responded but
the applicant has failed to participate during inspection.
Copy of letter No.1193 dtd.25.03.2026 is annexed to this
affidavit and marked as ANNEXURE - R2/2.
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That the joint committee constituted by the Hon'ble
Tribunal has inspected the site of R-6 on 26.03.2026 at
9:00 AM in presence of the husband of the R-6, lease
holder, Police Personnel of Baisinga Police Station and
some villagers of Kathapal and Sankhamod. Further, it is
indicated in the report of the joint committee that the unit of
R-6 was not in operation during the inspection by the joint
committee. The joint committee after detail inspection has
submitted a report along with overall observation and
recommendations. Report of the joint committee
dtd.26.03.2026 along with its annexures is annexed to this

affidavit and marked as ANNEXURE - 2/3 Colly for kind

perusal of Hon’ble Tribunal.

That the joint committee report at Annexure-R3/3 Colly is
fled by the R-2 Board in compliance to order

dtd.19.02.2026 of the Hon’ble Tribunal.

That the Respondent No.2 Board craves leave of this
Hon’ble Tribunal to file further affidavit if required for

proper adjudication of this case.

That the annexures annexed to the present affidavit are

true and correct copies of their originals.
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10. That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the
official records, and that nothing material has been
concealed therefrom.

-~ /DEPONENT
State Pollution L.,S."l.'.'.';).' Boarrl
Odisha, Bhubancawar
VERIFICATION:

|, the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best of

my knowledge, as derived from official records, and that nothing

material has been concealed therefrom.

Verified at Bhubaneswar on this the 4™ April, 2026.

SWORN REFORE ME G o

 DEPONENT
,\ Poliution Contol Board
KUMAR PRADHAN < , Bhutungsware
MN&%L#ARY PUBLIC
BHUBANESWA

oo
¢ NO- 0N—71‘20
REGD ga37627118(M




X ANNEXURE-R211137

. EPABX: 2561909/2562847

Tel: 2562822, 2560955
® Email: Paribesh | @ospeboard.org

Website: www.ospcboard.org
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST AND ENVIRONMENT, GOVERNMENT OF ODISHA|
Paribesh Bhawan, A/118, Nilakanthanagar, Unit - VITI,
Bhubaneswar - 751 012, INDIA

No, 3 66 9 Date: 20 -~ 3-2026

VIl - L - Misc - 1294 Speed Post / E-mail

To

The Collector & District Magistrate
Mayurbhanj

The Member Secretary
SEIAA, Odisha,
Qrs. No.SRF-2/1, Unit-1X, Bhubaneswar.

Sub: OA No.28/2025/EZ - Pramod Kumar Hembram vs. State of Odisha & Others.

Sir,

The OA has been filed alleging illegal operation of sand mine by R-6, who is the
lessee of Budhabalanga River Sand bed - 11l over an area of 12.33 acres or 4.989 hectare in
village Sankhmod under Betnoti Tahasil in Mayurbhanj district in violation of environmental
clearance and consent to operate conditions as well as Sustainable Sand Mining Guideline-
2016. The Hon’ble Tribunal while adjudicating the case vide their order dtd.19.02.2026 at
para-7 has been pleased to constitute a joint committee comprising of representative of
SEIAA, Odisha, Odisha State Pollution Control Board and District Magistrate, Mayurbhanj
and directed the same to undertake the visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project proponent, verify
the factual position and suggest appropriate remedial action. The State Pollution Control
Board has been declared as the Nodal Agency for coordination and compliance.

Er. Manmohan Murmu (Mob-9438025035), Regional Officer, Balasore of this Board
has been nominated to represent the Board in the committee constituted by the Hon'ble
Tribunal, who shall also act as the Nodal Officer in this case. You are requested to kindly
nominate your representative so that he can contact the Regional Officer, Balasore (Nodal
Officer in this case) to facilitate the joint inspection of the site within the stipulated time fixed
by the Hon’ble Tribunal. The case is adjourned to 08.04.2026 for hearing. Copy of OA along
with order dtd.19.02.2026 of the Hon’ble Tribunal is enclosed for your ready reference.

Yours faithfully,

Encl: As above. \*"jﬁ"
2
Member Secretary

MemoNo. 36 7O /Date: 0~ 3- 2( E-mail/Speed Post
Copy along with copy of enclosure forwarded to the Regional Officer, SPC Board,
Balasore for information and necessary action.

Encl: As above. V\\’%\‘“s'u

Member Secretary




X ANNEXURE-RZI? 38

Tel No.06782 244110
Website: www,
E-mail: rospch.balasore@ospchboard.org

VIS uA

s REGIONAL OFFICE, BALASORE
. STATFE POLLUTION CONTROL BOARD, ODISHA
IFORESI ENVIRUNMENY 8 CLIMATE CHANGE DEPI GOVT Of lJLi|"ji|»'|\]
Al Flot No.1602, Ganeswarpur, Balasore, Odisha 756019
No.. !9 % .. /Est(1)/450 a1, 85) 03] 293/

By E-mail/Speed Post/By hand
To.
The Sub-Collector, Baripada, Mayurbhanj

The Environmental Scientist, SEIAA, Odisha

Sub: O.A. N0.28/2026/EZ-Pramod Kumar Hembram vs. State of Odisha & Others

With reference 10 the subjeci cited above, | am to inform ihar the Hon'ble NGIT
vide oider dated 19.02.2C26 nas conslituted a joint committee and drected 10
unaertake visits to the site. 0ok infc the grievance of the applicant, associaie the
apolicant and representatives of the concerned project proponents, verify the foctuai
position and sugges! aporoprioie reredial action. In this regord a discussion was maoade
with ail the committee memt:ers/representatives and accordingly site visit is scheduled
to be undertaken on dated 26.03.2026 at 09.00 A.M.

Therefore. vou are requested to make in convenient for the visit 1he site in
guestion on the scheduled dote cnd time.

Yours faithfuliy,

ok
) Re ior%FBI% i-):
Memo No, | ) AY. ... z.cts,.ai).ef".-f.%.% L

Copy forwarded to Smt. Priyanka Behera, M/s Budhabalanga River Sand Bed-lll,
W/o Sri Xhageswar Behera at Sathilo, PO. Beinoti, Dist. Mayurbhanj, Odisha 757025 for
informalion and requested 10 be present curing the site visit or depute authorized

representative.
2 ogiao'f"
Regional Officer

Memo tio, 119511 85,)03] 2026

Copy forwarded to Sii Framod Kumar Hembram, $/o Ksheiri Charan Hembram,
At. Ward No.17, Bijayaramchandrapur, Chipatastia, PO. Bhanjpur, Dist. Mayurbhanj,
Odisha 757002 for information and requested to be present at the site during scheduled
commitiee visit.

02 2076

Regionai Officer



X ANNEXURE-R2/3 C'leg

" JOINT INSPECTION REPORT ON BUDHABALANGA RIVER SAND BED-ll, AT VILLAGE
SANKHAMOD, TAHASIL-BETNOTI, DIST-MAYURBHANJ, ODISHA, IN THE MATIER OF O.A
NO.28/20246/EZ KOLKATA FILED BY PRAMOD KUMAR HEMBRAM VS, STATE OF ODISHA & OTHERS.

In compliance to the order dated 19/02/2026 of the Hon'ble NGT, EZ Bench, Kolkata in
the matter of O.A No.28/2026/E1 - Promod Kumar Hembram Vs, State of Odisha & others, the
joint committee conducted the inspection of Budhabalanga River Sand Bed-lll. ol Vilage
Sankhamod, Tohosi-Betnoti, Dist-Mayurbhanj, Odisha, on dated 26.03.2024 aos per date and
time fixed by the Regional Officer, State Poliution Control Board, Balasore as a Nodal ogency
for this case, vide Letter no.1193 d1.25.03.2026 to verify the factual position of allegations
made by the petitioner of the aforesaid case and suggest appropriate remedial action. In
order to comply the Hon'ble NGT order dated 19.02.2024, a joint committee was formed
comprising the member as lollows:

1. Dr. Dayasindhu Parida, the Sub-Collector, Baripada, Mayurbhanj

2. Shri Udayabhanu Sahoo, the Mining Officer, Mayurbhanj. Odisha

3. Er. Manmohan Murmu. the Regional Olficer, SPCB. Balasore

4. Dr. Pradeept Kumar Nayak, Environmental Scientist, SDEIAA, Odisha
Along with above committee member, Er. Anil Kumar Barik, Deputy Environmental Engineer,
SPCB. Balasore, Shri Bhabani Sankar Patra, Junior Mining Officer, Baripada, Mayurbhanj, Shri
Khogeswar Behera, H/o-Smt. Priyanka Behera, lease holder of Budhabalang River Sand Bed-
Il and Police personnel of Baisinga Police station and some villogers of Kathcpal and
Sankhomod were present there. A letter was intimated to the petitioner vide letter no. 1195
dated 25.03.2026 by the Regional Officer, Balosore but the petitioner was not present during
the joint visit.

During the field visit following observations were made with regard to the said petition
fled by Pramod Kumar Hembram vide O.A no. 28/2026/EZ before the Hon'ble NGI. Eastern
lone Bench, Kolkata.

The unit was non-operational at the fime of Inspection by the joint inspection team.

Sl Facts In brietf of the Original Application Observation made during

No. inspection
8 Thot the present applicant Is a Resident of Ward | No Comments
No. 17 of Baripada Municipality and deeply
engoged with conservation and environmenial
issues of Mayurbhanja District. The applicant is
deeply concemed with the ongoing illegal sand
mining by the Private Respondent
2 That the applicant is a resident of Baripada and | The joint commitlee visited the
s concemed with the ilegalities in clleged site of Budhabalanga
Budhabalanga River Sand Bed-lil by the excess River Sand Bed-lll and observed
sand mining. obstruction of river, Mechanical . L
Mring and rorspor of sond loaded heavy| "™\ IO RN 0T
’ cover with waler and the

1
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damaging the road. causing inconvenience.,
environmental poliution, health hozords and
disrupting the public order and causing loss to
the public exchequer.

=
-

14
committee has not O
cbserved any  mining
activities during joint visit.
Also, not observed any
transporting vehicles ond
machineries present near
the sand bed.

The soid sand bed is not in
operation since 07.06.2025
and simultaneously, a letter
was issued by the Mining
Officer., Mayurbhanj vide
1701 doted 26.06.2025 for
closer of mining lease during
monsoon period and then
the quary 5 not in
operation till 26.03.20246 due
to water logged ond the
SEIAA, Odisha rejected the
Amendmen! of EC in
respect of issue on
replenshment study report.
Earfier, the Mining Pian of
Budhabalenga River Sand
Bed-ll was opproved on
23.11.2021 for o period of 5
years.

Environmental Clecrance
(EC) was issued by the
SEIAA, Odisha in favour of
Tahasidar, Betnoti vide EC
identification no.
EC2280010R124834 dated
31.03.2022 for extroction
quantity of sand 5000 cum
in 1" year subject to
submission of replenishment
study report by November,
2022. Copy of EC letter is
attached in Annexure-l.
Then. transfer of EC was
issued on 27.01.2023 with
same terms ond conditions
of EC subject to submission
of replenshment study
report by December, 2024.
Copy of Transfer of EC letter
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vi.

vil.

is attached in Annexure-Il.
The lease agreemen! was
executed on 13.02.2023 for
a period of 5 years and the
source was operated on
16.02.2023. The project
proponent has extrocted
1984 cum of sand from the
source for the period
16.02.2023 to 13.06.2023.
Copy of lease agreement is
attached in Annexure-lIl.
Then, the saond source was
transferred from Taohasd
Office vide letter no. 2517
dated 11.07.2023 to Mining
department as per
Government of Odisha
circulor no. 3181 dated
27.03.2023 of Steel ond
Mines Department. Then,
the project proponent has
extrocted 2,156 cum of
scnd for the period
16.10,2023 to 13.02.2024.
Copy of fronsler of lease
from Revenue Department
to Mining Depoartment is
attached in Annexure-IV.
Then. the project proponent
submitted Amendment of
EC to SEIAA, Odsha on
21.03.2024 ond requested o
aliow production quontity of
sand based on
replenishment study report.
The amendment of EC waos
rejected by SEIAA, Odisha
on 27.08.2024 cs per the
recommendation of Siate
level Expert Approisal
Committee (SEAC] that
Replenishment! Study is not!
done as per guidelines of
MoEF & CC, Govt. of iIndia.

All minor mineral quarries of
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+

Mayurbhan| District were
non-operated for the period
08.08.2024 to 18.04.2025 due
drection of Hon'ble NGT in
OA No.125 of 2024 order
dated 08.08.2024 on issues
of District Survey Report
(DSR) of Mayurbhanj District
and the malter waos
disposed of in final order
dated 10.01.2025 of Hon'ble
NGT. EL Kolkata.

The District Survey Report
(DSR) of Mayurbhanj District
was approved by SEIAA,
Odisha vide identification
no. EC25C01070RS57822246N
dated 18.04.2025.

Then, Mining Officer,
Mayurbhanj vide letter no.
1108 dated 25.04.2025 has
requested 1o SEIAA, Odisha
for allowing un-extraction
quoantity of sond of
Budhabalang Sond Bed-lll in
adhoc manner upto
approval of Amendment of
EC. The SEIAA. Odisha
gliowed the extraction
quantity of sand 858 cum
(i.e. opproved quontity of
sand in EC letter doted
31.03.2022 - aready
extracted quantity of sond
4142 cum). Consent to
Operated was issued by
State  Poliution Control
Board vide letter no. 2040
dated 19.05.2025 valid upto
31.03.2026. Then. the project
proponent has extrocted 47
cum of sand for the period
04.06.2025 10 06.04.2025,

The Amendment of EC
dated 24.04.2025 was
rejected by SEIAA, Odisha




on 19.07.2025 due to
incomplete replenishment
study report and the
recommendation of SEAC
for rejection of Amendment
of EC. Then, no permission
was gallowed by Mining
Officer, Mayurbhanj for
extraction of sond due fo
the cbove reason.

Further, the project
proponent has submitted
afresh Amendment of EC
application to SEIAA,
Odisha on 17.08.2025 ond
the same waos rejected by
SEIAA, Odisha on 14,10.2025
due to two patiches in lease
areq.

%

The present application challenges the violation
of sustainable sand mining guideline in
Budhabalanga River Sand Bed-lll Over an area
ol 1233 Acres or 4.989 Heclares in Vilage
Sankhmod under Betnoti Tahasil of Mayurbhanj
District of Odisha

No such types of violation
observed during the joint visit os
most of the lecse crea is water
logged ond mining octivities stop
since 26.06.2025.

That on dated 31/03/2022 Environmental
clegrance hos been granted in favour of
Tahasidar Betnoti for Budhabgalanga River Sand
Bed-ll Over on areg of 1233 Acres or 4.989
Hectares in Viloge Sankhmod under Beinofi
Tahasil of Mayurbhanj District of Odisha. that in
the Environmental Clecrance condition No. 7.1
under the heading of Stipulate Conditions it is
categorically mentioned that “Study report on
rote of replenishmen! shall be submitted by
November, 2022" however the Betnoti
Tohaosidar foiled submit the same within the
stipulated time. Copy of the Environmental
clecrance dated 31/03/2022 granted in favour
of Tahasidar Betnoti is annexed here unto as
ANNEXURE-1.

i. The environmental
clearcnce (EC) waos issued
by the SEIAA. Odsha in
favour of Tahasidar, Betnoti
vide EC identification no.
EC22B0010R124834 dated
31.03.2022 for extraction
quantity of sand 5000 cum
in 1" yeor subject to
submission of replenishment
study report by November,

2022.
i. Then, tronsfer of EC waos
issued on 27.01.2023 with

same ferms ond conditions
of EC subject to submission
of replenishment study
report by December, 2024,
. The lease cgreement was
executed on 13.02.2023 for
period of 5 years and the
source was  operated
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16.02.2023. The project
proponent has extracted
1984 cum of sand from the
source for the period
16.02.2023 to 13.04.2023.

iv. The project proponent
submitted Amendment of
EC to SEIAA, Odisha on
21.03.2024, 24.04.2025 aond
17.08.2025 in respect of
replenishment study report
and after conducting pre-
monsocn and post-
monsoon and the some was

rejected by SEIAA, Odisha in
subsequent period.
It is pertinent to mention here that in the | The details are mentioned in Para-
Environmental clearance dated 31/03/2022 in | 02 and Para-04 above.

condition No.7.2 it is categorically mentioned
that “The project proponent has to comry out by
engaging appropriate consultant, a study of
the onnual replenishment rate of sand by
collecting pre monsoon & post monsoon datfa
from the field fo know the quantum of volume
ol sand deposited/replenished & exirocted in
the mining lease arec. The detoiled comparison
of both pre-monsoon aond post-monsoon
elevation data shall be included in the study
report. The replenishment rate of sand may be
calcuiated by using the volumelric survey
method or any other methods as loid down in
Enforcement & Monitoring Guidelines for Sand
Mining. 2020 issued by the MoEF & CC, Govl. of
India. The finding of the study shall be submitted
fo SEIAA to assess the rate of replenishment of
mined out sand in the lease area. Pending
carrying out of the study & submission of the
report, this clearance is being granted in an
adhoc manner and is liable to be revoked after
one yeor if satisfoctory replenishment study
report is not submitted. The submission of study
report of rate of annual replenishment of sand
within one year is obligotory for the project
proponent”, in the present case the PP Le the
Tahasildar Betonati falled to fie the ARSS report
for which the Environmental Clecraonce dated
31/03/2022 cutomatically stands revoked.

It s further submitted that ogain on dated
27/01/2023 the Environmental clearance hos
been traonstered in favour of the private
Respondent wherein it is categorically

The details are mentioned in Paro-
02 ond Para-04 above.

6
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mentioned tha! “Transfer of Environmental
Clearonce (EC) of Budhobalonga River Sand
Bed-ll issued vide SEIAA, Odsha EC letter/EC
identification no./JEC  identification no.
EC2280010R124834 dated 31.03.2022 is allowed
in favour of Smt. Priyanka Behera the successiul
bidder for the said quamy for an annual
extraction quantity of 5000 cum. The annual
rate of replenishmen! study report [ARSS) of
sand shall be submitted by December 2024, The
other stipulated terms and conditions of the
origingl EC initiglly granted remains some
subject to satisfoctory complionce to all the
stipulated terms and conditions of EC along
with additional stipulated conditions”. However,
in the present cose the private Respondent has
foiled to file the satisfaoctory ARSS report for
which the Environmental clearance haos
outomatically becomes infructuous. Copy of
the Environmental Clearance dated 27/01/2023
granted in favour of Private Respondent is
cnnexed here unto as ANNEXURE-2

It is pertinent to mention here that the Private
Respondent on dated 21/03/2024 fied one
Environmental Clecronce amendment
proposal belore the SEIAA ond the same hos
been placed before the 18th Meeting of State
Expert Appraiscl Committee, Odisha held on
02/05/2024, that in the SEAC meeting the SEAC
rejected the proposal of Private Respondent
Stating “The SEAC decided to reject the
proposal as the legse area is cover with water
body as per the kml fie". Copy of relevont
portion of minutes of SEAC meeting held on
dated 02/05/2024 5 onnexed here unto as
ANNEXURE-3

The details are mentioned in Paro-
02 and Paro-04 gbove,

N & futher submitted that the Private
Respondent again on dated 24/04/2025 fied
another Environmental Clearance amendment
proposal belore the SEIAA and the saome
proposal was placed before the 72nd Meeting
of State Expert Appraisal Commitiee, Odsha
held on 22/05/2025 and in the scme meeting
members of SEAC has rejecied the proposal of
the Privale Respondent giving the lollowing
reasons, “The SEAC decided to reject the
proposal for the following reasons: @) The
mining lease comprises of two parches of
200meters distance. The same cannot be
considered os Q single lease as boundary of

The details are mentioned in Poro-
02 ond Paora-04 above.

7
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the lease cannot be defined due to mineral
deposit orea is located in two different patches
which are 200meters gpori. b) This lease area
can be separated as two leases and they have
to apply acfresh in cluster approach after
obtaining opproval from Steel oand Mices
Department for two different leases.” Copy of
relevant portion of minutes of SEAC meeting
held on dated 22/05/2025 s annexed here
unto as ANNEXURE-4

It is further submilted that the Private
Respondent cgain on dated 17/08/2025 fied
another Environmental Clecrance amendment
proposal belore the SEIAA aond the saome
proposal was placed belore the 88th Meeting
o! State Expert Appraisal Committee, Odisha
was held on 26/08/2025 and in the saome
meeling members of SEAC has rejected the
proposal of the Private Respondent giving the
following reasons, “The SEAC decided fo reject
the proposal for modification EC due fo
following reasons: 1. Two patches of Lease area
should be considered os independent Lease
under cluster cpprooch. 2. This lease area can
be separated as three leases and they have to
opply afresh in cluster opproach after obtaining
opproval from Steel and Mines Department for
two different leases. 3. When the rejection letter
was issued on 19, 07.2025, it is not clear how PP
has submitted a Complicnce letler o reasons
ol rejection duly signed on 17.06.2025." Copy of
relevant portion of minutes of SEAC meeting
held on dated 26/08/2025 is annexed here unto
as ANNEXURE-5

The details are mentioned in Para-
02 ond Para-04 above.

10.

It is pertinent to mention here that as per the
Environmental Clearcnce condition No. 7.3 of
the Environmental Clearance dated 31/03/2022
the Project Proponent is required to camyout
the mining in monual manner by engoging
labourers however in the present case the
Private Respondent & extrocting sonds by
engaging heavy excavators. Pholographs
dated 06/11/2025 suggesting the Private
Respondent is comying oul the mining by
engaging excavatlors is annexed here unto as
ANNEXURE-6

No such types of machineries
have been observed during the
joint visit as most of the lease area

is water logged ond mining
activities stop since 24.04,2025.

1.

It s humbly submitted that the mining is
supposed to be of Dry Pit and Manual means of
mining ond loading. However, the mining is
done by engaging Earth Mover/Machines of
different copacity which is stictly prohibited
and not approved by any of the reguiating

The detais are mentioned in Paro-
10 above




%

147

authorities. The machine used for sand mining is
with Model No Hundai 215, JCB 205, JCB 81
AND JCB 140 with 5.7m Boom length and 2.9m
Arm length. The Bucket capacity is around 1.22
Cubic Meter

12,

That in the Environmental Clearance letter
dated 31/03/2022 in condition No. 7.5 it is
categorically mentioned that “The lease area
ond the octual working orea shall be
demarcated on the ground by erecting
durable masonry /concrele pillars by the
project proponent”, however in the present
case no such concrete pilars have been
posted by the Private Respondent

During joint visit the committee has
observed that there ore pillor
posting present ot river
embankment adjacent! to lease
area and dispiay board was found
existing ot the approach road
leading to sand quarry which is
500 meter away from the lease
area

13.

It 5 pertinent to mention here that in the
Environmental Clecronce letter daoted
31/03/2022 in condition No. 7.7 it s
categorically mentioned that “Mining s not
permissible within the water channel or stream
flow area. No stream shall be diverted for the
purpose of mining and no natural water course
shall be obstructed. The mining or any ancillary
activity shall not in cny way disturb the flow
pattern of the river water during the non-
monsoon period. There shall be no sand mining
in the river during the rainy season or when
there is flow of water in the river,” However, in
the present case the lessee s comying out
instream mining. Photogroph dated 23/11/2025
suggesting the lessee is camying out instream
mining is annexed here unto as ANNEXURE-7.

During joint visit, the commitiee
has not observed any obstruction
of natural water course of river
necr the mining lease area due to
mining activities.

14,

It is further submitted that in the Environmental
Clearance letter dated 31/03/2022 in condition
No. 7.10 it is categorically mentioned that no
transportation of the minerals shall be permitied
o pass through the village road, however in the
present case cll the mineral looded heavy
vehicles are passing through densely populated
viloges

The committee has observed that!
there is only one lransporting route
which connected from soid sand
bed to Singlomunduli-Nadpur road
is o permitted road for transporting
of sand from Budhabalanga Sand
Bed-lll source.

15.

It is not out of place to mention here that in the
Environmental Clearonce lefter dated
31/03/2022 in condition No. 7.12 it &
categorically mentioned that the vehicles
carrying sond should not be overloaoded and
shall be covered with tarpaulin, however in the
present case the mineral carrying vehicles cre
not covered with larpaulin cover

No such types of transporting
vehicles observed during the joint
visit as most of the lease area s
water logged and mining activities
stop since 26.06.2025,




e

16.

It s pertinent to mention here that as per the
mining plan the lease crea has been divided
into two ports and that should be considered as
two mining lease area under cluster approach
and not by a single lease area. further the
lessee s extracting sonds beyond the
permissible area/lease boundary aond the same
is in violation of Environmental Clearance
condition, Copy of the google earth image
suggesting the lessee is extrocting sonds
beyond permissible area is annexed here unto
0s ANNEXURE-8

The Mining Officer, Mayurbhanj
intimated fo the joint committee
that, it s on old source operated
since 2015-16 to 2020-21 and then
the same source was further
auction for the period 2022-23 1o
2027-28. The said Budhabalanga
Sand Bed-ll source is coming
under villcge Scnkhomod under
Betnoti Tahasil. In between the
Two patches of the sond source a
small patch s coming under
different Tohasi i.e. Bodoschi
Tahasil. Hence, the mining plan
was approved ecrier as two
palches coming under viloge
Sankhamod under Betnoti Tahasil
as single source excluding the
small patches coming under
different Tahasi which located
opposite site of the scid quarny.
Becouse of the two paiches of
lease areq, the amendment of EC
was rejected by SEIAA, Odisha on
14.10.2025 and then the quarny is
not cllowed to operate by Mining
Department since 24.06.2025.

17.

It is not out of place to mention here that the
Mining should be restricted to single shift only
that is for 8 hours (7om fo 12noon and 2pm {o
5PM) however it takes place all though out day
and nigh! using high-power excavators. No
qualified Mines Manager, Foreman and Mate
with cerlificate of competency as per mines
oct. Copy of the photographs suggesting
mining activities s caried out by the lessee in
night time is cnnexed here unto as ANNEXURE-9

No such types of transporting
vehicles observed during the joint
visit gs mining activities stop since
26.06.2025.

18.

No Pillor posting in the lease area: Though the
mining plon suggests that the lease area has
been demarcated by the Revenue Inspector
but on ground there has been no demarcation
and no distinct pillar posting allowing the
mining to spread randomly all ocross the
riverbed

The details mentioned in Para no.
12 as the above.

I?i

No disploy board (information detais) of
statutory clearances in the lease orea: The
details of environment clearance are supposed

The detlgis mentioned in Para no.
12 of the cbove.
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to be dsplayed in the lease area by the lessee
and no such information of statutory clearance
has been displayed in the mining lease area

Mining in Safety Zone and Close to River Bank:
The Google Earth Image and photographic
evidences confirms that the mining operation is
violating the safety Ione and 1/5 width of
streom bed from the River Bank

During filed visit the committee
observed that the lease not in
operation stage since 26.06.2025
and the safety zone of sond bed
is nol doamaged due to mining
activities.,

21,

Sand Mining by cutting the River Bank and the
sand extracted from the river bonk aond
adjoining areas and damaging the adjoining
ogricultural londs. Several ogitation has been
made by the local villagers but no action token
by the authorities

During fied visit the commitiee
observed that the lease not in
operation staoge since 26.06.2025
ond no extraction of sand from
river bank and agricultural land
has been observed. Also, there is
no mark of cutting the river bank
due to mining oclivies and
adjoining agricultural lands.

Obstruction of free flow of river by making
llegal road using concrele homepipes ond
morrum. Obstruction of River and unauthorized
road and bridge is not permissible in law. In this
regard the Executlive Engineer of Irigation
depariment should have faken oction but
remained mute spectator for the reason known
to the outhority

During the joint visit the committee
has not observed any obstruction
of free flow of river by making
ilegal road using concrete home
pipes and mormum.

23.

Sand Mining during Monsoon Period: That in the
present case the Mining continued even in
Monsoon season. It is humbly submitied that the
normal dates for onset of monsoon for Odisha
state s Sth June and withdrawal date is 15th
October and same has been considered in the
Sustainable Sand Mining Management
Guideline 2016. The River Bed mining should
only be allowed during the dry season. No River
bed mining should be permitted during rainy
season (Appendix 9).That the data suggest the
mining was done during the Monsoon Period.
However, no oction has been tagken by any of
the Authorities

The Mining Officer, Mayurbhanj
intimated 1o the joint commitiee
that, o nofice No.1701 dated
26.06.2025 for closer of mining
operation during monsoon period
and the quarry was not operated
thereatter. The copy of the some is
attached in Annexure-V.

24,

llegal Hoarding and Stockpile: The extrocted
sand 5 required 1o be sent directly to the
destination point and there is no provision for
illegal hoording ond stock pile. However, the
lessee use 1o hoord ond stock the sand near o
lease area and all these stock piles are ilegal.

The Commitiee not observed any
lilegal Hoording and Stockpile of
sand during joint visit, Ecrlier on
dated 26.11.2025. the sub-
divisional committee, Baripoda,
Mayurbhonj seized 112 cum ol
sand horded outside the lease

11




150

area [i.e. 200 meter away from the
leagse) ond auctioned it @ Rs.
95.647/-. Also, seized an excavator
and collected a penalty
amounting of Rs. 2.0 Lakh from Sri
Manas Kumar Jena. Copy of the
same is attached in Annexure-VI.

Replenshment Study ond Pre ond Post
Monsoon Assessment Not conducted: There has
been no replenishment study conducted as
required ofter every monsoon season ond
assessmen! of extraction prior to monsoon were
also not conducted by the Mining Department
aond thereby cliowing the excess mining fo be
covered up and resulting in loss of revenue and
deep sond mining

The project proponent has
submitted replenishment study
report through Amendment of EC
application to SEIAA, Odisha ond
the some was rejected due to
different reason. There is no excess
mining establshed ogainst the
lease holder os per record
avaiable in the Mining Office,
Mayurbhanj and most of the times
the mining operation stopped due
to different reason.

26,

That in order to check the illegal sand mining,
Government of Odisha has come ou! with a
guideline dated 26/04/2019 where instructions
for prevention of illegal sand quarnying issued
from time 1o time. The instructions include robust
monitoring mechanism, revenue and police
odministration shall seize the mochine and
vehicles. criminal proceedings, temporary
check gates. squads should be constituted.
technical support of ORSAC may be taken for
satelite based monitoring. oll complaints of
unouthorized quarrying be inquired by Sub
Collector/Tahasiidar within 72 hours and prompt
remedial measures be taken and monthly
review of violation cases ore suggested in the
guidefine and none of the points have been
followed by the Ditrict Adminstration and
Tahasidar. Copy of the Govermnment order
dated 24/04/2019 s cnnexed here unto as
ANNEXURE-10.

The Mining Officer intimated fo the
joint commitiee that regulor
monitoring is going on for any type
of ilegal ond un-outhorized
mining.

27,

That Odisha Sand Policy 2021 brought in shope
of resolution dated 2/09/2021 by Revenue ond
Dissaster Management Department,
Government of Odisha for stricter monitoring of
sand mining in a sustcinable manner but there
has been no implementation of the policy on
the ground there by confining the policy to
papers without any oction

Mentioned in Para-26 aos the

above

12
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Further the environmental clearance
letter/Consent to Operate restricts tha! there
shouid not be any in stream mining and in the
present case the private respondent is lifting the
sand from in stream of the river and obstructing
the free flow of the river

The detais mentioned in Para no.
12 as the above,

The vehicles carmying the sand do not cover
with tarpauliin and being overloaded and
thereby cousing air/dust poliution. It is humbly
submitted that the local people have to foce
many inconvenience because of uncovered
tractors comying the sand from the mining site

through busy streets and populated village
road of the petitioners.

The details mentioned in Para no.
15 as the above.

That there has been no sprinkling of water on
Road and becouse of transportation of heavy
vehicles it causes more air and dust poliution. It
s further submitted that the vehicles use to
operate even in Peak hour which is a violation
of the Environment Clearance Condition

The details mentioned in Para no.
15 as the above.

31.

Transporting sond loacded heavy vehicles
through the Village roads (PMGSY) resulted in

complete damoge ond local peoples are
suffering

The Committee has not observed
any damage of villoge road due
fo transportation of sand and the
same was Iintimaled by the
vilagers present during the joint
visit,

32.

That the measurement and replenishment study
should have been conducted by Tahasidar ot
the beginning of every financial yeaor and prior
to gront of work order for the next year and
same has not been done

Presently, the replenished quantity
of sond s aready mentioned in
the District Survey Report (DSR).

That the Google Image clearly shows the
impression of Mechanical Mining and the same

technology was used by Expert Commitiee
while ossessing the domage and environment
compensation in Subarnarekha River and many
other cases

The joint commitiee no! observed
any mechanical mining neither
during joint visit nor cbserved from
google earth map.

It s submiled that the EIA Notification
Amendment dated 15th January 2016 suggests
that A survey shall be carried out by the DEIAA
with the assistance of Geology Department or
imigation Department or Forest Department or
Public Works Department or Ground Water
Boards or Remote Sensing Department or
Mining Department efc. in the district. A Sub-
Divisional Commitlee comprising of Sub-
Divisional Magistrate, Officers from Irrigation

The District Survey Report (DSR) of
Sand in respect of Mayurbhanj
District waos prepared in due
procedure., A survey has been
camied by the sub-division
committee and a certificate of
sub-commitiee s attached in DSR
report was approved by SEIAA,
Odisha on 18.04.2025.

13
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department, State Pollution Control Boord or
Commillee, Forest department, Geology or
mining officer shall visit each site for which
environmenlal clearance has been cpplied for
ond make recommendation on suitability of site
for mining or prohibition thereof.

There s No monitoring of complionce of
Conditions of CTO by the Regional Office of
SPCB, Balasore Considering the threal 1o the
embankment, loss of revenue. violation of
mining plon ond stondard environment
clearance conditions, damages o the riparian
ecology. the appliconts have requested the
cuthority to immediately enquire into the
matter and lake oppropriate oction ogainst the
Tahsildar and Revenue Staff for their dereliction
in duty ond gopporent coruption ond
involvement in revenue loss 1o the exchequer
by conducting the ground assessment of sand
mining on weekly basis ond obfaining the
satellite information from ORSAC. The officers
have faied in dischorging their dufies for not
taking legal oction to restrain the mechanical
mining ond plying of Hyvas and for that
cppropriote disciplinary proceedings s needed
ofter due inquiry

The Regional Officer, SPCB,
Bolaosore intimated that regular
inspection of conditions imposed
in the CTO order is caried out on
regular basis as per the category

ond frequency of inspection of the
Board.

That the Deputy Director of Mines, Baripada
who cpproves the mining plans of Sond Beds
with conditions has a duty to monitor if the
conditions are complied and not violated. Also,
while submitting the annual return in Form 7 for
the mining circle for every financial yeaor has 1o
stote the quantity of mineral extracted and not
just rely on the statemen! of lessee. In this
regard also no such measurement lakes place
for sand mining in the mining circle.

The Mining Officer, Mayurbhanj
intimated that conditions of Mining
Plon cre being monitored on

regular basis.

37.

That the Procedure for Processing of Consent to
Operate (CTO) Application by State Poliution
Control Boord, Odisha as uplooded in website
of Odisha State Poliution Control Board says
that inspection of the site and compliance of
CTE condition s pre-requisite. The relevan!
portion is reproduced as follows:

I The concermed officers at HO / RO shall
scrutinize the opplication ond raise
clorification to the industry online, if any

i. The Consent to Operate
(CTO) copy issued Stale
Poliution Control Board,
Odisha s uploaded Iin
website of Odisha State
Poliution Control Board in
public domain anyone con
assess the same by log in
SPCB website. In case of
sand mine, as for as poliution
control is concemed, there is

14
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deficiency / discreponcies are observed
in respect of consent application or its
accompaniments or fees.
Simultaneously, they will take steps for
getting inspection report so as fo avoid
delay and ecrly disposal of the cose.

il. The concemed officers of Regional
office of OSPCB shall conduct inspection
of the industies and mines, conduc!
monitoring of stack emission. ambient air
quality, analysis of effiuent samples elc.
as per the standard procedure prepared
for Air and Water sampling and anaclysis.
They should also verify compliance o the
Consent conditions (directions. if any)
ond upload the delcled observations
(inspection aond monitoring reports)
online Further the check list prepared the
board also requires compliance status of
consent fo establish for issuing consent to
operate to a unit and the same has not
been folliowed in the present case.
Further the CTO ond CIE is issued
mechanically without cny inspection of
the site. Copy of the guideline ond
checklist prepared by the Board and the
ink to the site s as follows.
http://ospcboard.org/wpcontent /u
ploads/2017/03/0%Jun
2016PROCEDUREFORCTOAPPLICATIONI,
pd

no need of permanent type
structure. The Air Pollution
orses mainly due fo lifting.
loading and transportation
of sand. The lessee provides
arrangement such as mobie
waler tonker for sprinkiing
over the approach road
and forpauiin to cover the
sand lodden vehicles for
preventing sond from
getting airbome. Based on
the observation of
arrangement towards
control of fugitive emission
by the lessee consent to
operate has been
considered in the instant
case. The sond quoary has
been inspected Dbefore
consideration of agpplication
for CTE and CTO.

i. Presently, as per Office
Memorandum (OM) dated
14.01.2025 ond 08.10.2025 of
MoEF & CC, Govt, of Indio,
the projects which need

prior environmental
clecrance (EC). ore not
required fo obtained

consent to establish (CTE).

That after ssuing CTO, the state poliution
control board did nothing to ensure if the
conditions in the Consent to Opercte were
complied in letter and spirit. The violations
continue unabated and no action has been
taken by the pollution control board to revoke
the consen! 10 operate and ensure that the

mining activity stops

The SPCB board inspect routinely
once a yeor the red category of
industry/ mine for verification of
complionce status. In the instont
case the consent to operate vaolid
uplo 31.03.2026 was issued after
due inspection.

That the sustaincble Saond Mining Guideline
2016 suggests o Standard Environment
Clearance Conditions and the measures fo be
adopted 1o check ilegal mining. however none
of the megsures have been adopled such os
“(i) Project Proponent must ensure that the
security features of Transport Permission viz. (Q)
Printed on Indion Bank Association [(IBA)

As per the susicincble Sond
Mining Guideline 2016 suggests
ond g Stondaord Environment
Clearance condition, the following
measures has been taken fo
check ilegal mining

i. The Unique Barcode is used

in tronsit pass during

15



28
approved Magnetic ink Character Recognition tfransportation of sand.
Code (MICR) paper; (c) Unique Barcode: (d) i. Personal Computer (PC)
Unique Quick Response Code (QR); (e) Fugitive . Internet Connection
ink Bockground: (f) Invisible Ink Mark: (g) Void | iv. Project Proponent must
Pantogroph: (h) Watermark. (i) Project ensure the Scanning of
Proponent must ensure that the CCTV camera, fransit Permit or Receip!
Personal Computer (PC). Intermet Connection, and uploading on Server
Power Bock up, access control of mine lease v. Instruction given for
site; and amangement for weight or installation of CcCrv
approximation of weight of mined ou! mineral Camera by individual lease
on basis of volume of the trailer of vehicle used holder.
ot mine lease site are avagicble, (i) Project | vi. 14MS in the line of BMS (o

Proponent must ensure the Scanning of
Transport Permit or Receip! and uploading on

Server. (iv)The State Mines and Geology
Department should print the Transport
Permits/Receipt with  security fectures

enumerated at Paragraph (i) cbove and issue
them fo the mine lease holder through the
District Collector. Once these Transport Permits
or Receipts are issued. they would be uploaded
on the server ogainst that mine lease crea.
Each receip! should be preferably with pre-
fixed quontity, so the fotal quantity getls
determined for the receipts issued. When the
Tronsport Permit or Receipt borcode gets
sconned ond invoice 5§ generated, the
particulor borcode gets used ond its validity
time is recorded on the server. So, all the details
of transporting of mined out material con be
coptured on the server and the Transport Permit
or Receipt connot be reused. (v) The staff
deployed for the purpose of checking of
vehicles camying mined mineral shouid be in o
position o check the validity of Transport Permit
or Receipt by scanning them using website,
Android Application and SMS. (vi) In cose the
Vehicle breakdown, the valdty of Transport
Permit or Receipt shal be extended by sending
SMS by drver in specific format to report
breckdown of vehicle. The server wil register
this information ond register the breckdown.
The State can also establish a coll centre, which
can register breakdowns of such vehicles and
extend the validity period. The subsequent
restar! of the vehicie clso should be similarly
reported to the server/call centre, (vi) The route

software to ftrock illegal
mining in Major Minerals) to
monitor the actual
quantum of extraction and
transporiation minor
minerals from source has
been implemented.
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of vehicle from source to destination should be
tracked through the system using check points,
Radio frequency identification (RFID) Togs, ond
Global Positioning System (GPS) tracking. (vili)
The system shall enable the Authorities to
develop periodic report on different
porameters like daiy [fting report, vehicle
log/history, lifting against cliocation, ond total
ifting. The system can be used to generate
auto mails/SMS. This will enable the District
Collector/Magistrate to get all the relevant
detais and will enable the cuthority to block
the scanning facility of any site found to be
incuiged in iregularity. Whenever any authority
intercep!s any vehicle transporting ilegal sand,
it shall get registered on the server and shall be
mandatory for the officer to fill in the report on
oction taken. Every intercepted vehicle should
be tracked.

That the Chief Secretary. Government of
Odisha on 11/11/2020 has discussed about the
technical intervention such as 14MS in the ine of
I3MS (o software to track illegal mining in Mcjor
Minerals) to monitor the octual quantum of
extraoction ond transportation minor minerals
from source but same has been just confined to
discussion ond no action has been taken
despite of the mandate in Sustainable Sand
Mining Guideline 2016 and 2020.

I14MS in the line of I3MS (o software
to track ilegal mining in Mojor
Minergls) to monitor the actual
quantum of extroction aond
transportation minor minerals from
source has been implemented.

41,

The Environment impoct Assessment
(Amended) Notification dated 01/12/2009 has
clarified the mode of communication of
environment clearance letters in para 10 and
the some is reproduced as follows 10. Post
Environmental Clearance Moenitoring: (i) (o) In
respect of Category ‘A’ projects, It shal be
mandatory for the project proponent to make
public the environmental clearance gronted
for their project along with the environmental
conditions ond sofeguards ot their cost by
advertising it in ot least two local newspopers of
the district or state where the project is located
and in addition, this shall also be displayed in
the project proponent’s website permanently.
(b) In respect of calegory ‘B' projects.
mespective of its clearance by MOEF/SEIAA,
the project proponent shall prominently

The environmental clearance (EC)
copy is uplocded in Parivesh Portal
that can be assess by anyone by
log in www.parivesh.ric.in

There are no specific conditions

given in the environmenial
clearance (EC) letter dated
31.03.2022 in respect of
advertsement in  newspoper.

However, the EC copy is aready
uploaded in the Public Portal of
MoEF & CC webisite.

17
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odvertise in the newspaper indicating that the
project has been occorded environment
clearance MOEF website where it s displayed
ond the detlgis of So the nofification itself
mackes it ample clecr that the SEIAA has fo
ploce the environmental clearance lefters in
public domgin on govemmental portal
However same has not been complied in the
present cose. In the presen! case the
proponent has not put cny prominent
advertisement in newspaper indicating the
project has been gronted environment
clearance.

42,

Consultation with Gramsabha /Palliscbha/
Viloge Assembly has no! been conducted:
Mayurbhanj District being a Schedule V Area
under Constitution of India requires consultation
with the village assembly prior to auction of the
Sand Source and same has not been done in
the present caose The area in question is
governed by Panchayats (Extension to the
Scheduled Areas) Act. 1996 in Short PESA Act
ond “Scheduled Areas™ means the Scheduled
Areas as referred to in clouse (1) of orticle 244
of the Constitution. The relevant provisions of
PESA Act 1996 is reproduced as follows (e)
Every Grom Socbha shal— (k) the
recommendations of the Grom Sabha or the
Panchayats at the cppropriate level shall be
made mandatory prior o grant of prospecting
license or mining lease for minor minerals in the
Scheduled Areas: (I) The prior recommendation
of the Gram Sabha or the Panchayats ot the
oppropriate level shall be made mandatory for
grant of concession for the exploitation of minor
minerals by cuction;

Before ocuction, Gramaprochayat
recommendation for the said sand
bed has aready conducted vide
letter no. 2940 dated 18.08.2021 of
Block Development Officer,
Betnoti, Mayurbhanj and the copy
of the same & oaofloched in
Annexure-VIL

It is further submitted that Sond Mining in
Budhabalong River bed ot SANKHAMOD hos
caused serious environmental degradation and
ecological impact and Riparian ecology have
been badly affected by the alarming rate of
urrestricted Sand Mining which damage the
river ecosystem, destruction of natural habitats
of orgenisms lving on the river beds, affects fish
breeding ond migration, the associated
riparion habitot. it has been further submitted

During joint visit, the commitiee
has not observed aony mining
activities in the lease crea aond
also not! observed ony odverse
impacts on river ecology due to
mining activities at Budhabalanga
sand Beddll lease crea of
Sankhamod  villoge, Tahasi-
Betnoti, Mayurbhanj.

18
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the respondents whether the conditions are
being complied or no! and that clows the
private respondent to violate the noms in
brood day light.

The Hon'ble Apex Court in Deepak Kumar Case
has observed that "We are of the considered
view that it is highly necessary to have an
effective framework of Mining pian which will
take care of all environmental issues and also
evolve a long term rational and sustainable use
o! natural resource base ond also the bio-
assessment protocol. Sand Mining. it may be
noted, may have on adverse effect on bio-
diversity as loss of habitat coused by Sond
Mining will affect vorious species, flora and
founa ond it may also destabiize the sol
structure of river banks and often leaves
isolated islonds. We find that, taking note of
those technical, scientific and environmental
matters, MoEFCC, Government of India, issued
various recommendations in March 2010
folowed by the Model Rules, 2010 framed by
the Ministry of Mines which have to be given
effect to, inculcating the spiit of Article 4BA,
Arficle 51A(g) read with Article 21 of the
Constitution

During joint visit, the committee
has not observed any mining
activities in the lease crea ond
also not observed any adverse
effects due to mining activities.

That Rule 37 specifies Conditions of quary
permit:— (1) The holder of a quarry permit shall
obey the following conditions, namely:— (e)
The holder of the quary permit shall maintain
complete and comect acccounts of the minor
mineral excavated and quantity removed from
the area; (2) The holder of the quaries shall
allow the Director, Confroling Authority and
Competent Authority or any officer authorized
by any of them fo inspect the quarmying
operations and to check the occounts and
verify the details of dispatches from the registers
maintained by him. (3) If any minor mineral is
removed in excess of the quantity permitted.
such material shall be confiscated ond the
holder of the quarry shal be ligble for
punishment under the provisions of the Indian
Penal Code 1840, Act and these rules. (4] As
soon as removal of the mineral granted under
the permit is completed, the holder of the
quarry permit shall surrender the permit 1o the

This is a matter on five (05) years
quarry lease, not quarry permit.
Hence, the point in light of quarry
permit is not cpplicable for this

case.
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Competent Authority and furnish the particulors »
of permit contained in Form-§ indicating the
quantities of minor minerals removed ond other .
information as moy be required by the
Competent Authority.

Over all Observation

8

T Em

<

The sand quamy in questions was found not operating during the visit of Joint
committee and no trace mark of vehicles movement was observed.
Themoslportotthosandbedwmioundwbmergedhrivefwater

The committee has not observed any mining of sand from the river embankment

The committee observed the existence of two numbers of pilars posted at comers
over the riverbank side. The other two pillars posting could not be verified as the area
was found submerged.

The display board was found existing ot the approach road leading 1o sand quarTy.
The quarry has been stopped operation since 26.06.2025 ond no e-transit pass has
been issued since then,

During the joint visit of the commitiee some vilogers were present at the site and
opined that the sand quarry is not being operated by the lessee since long. The nome
of the villogers with their signature is attached in separate sheet.

KecOomMmMenGunon Ol il ITHTUITS

L Itis recommended that the operation of source may be cllowed after gpproval
of replenishment study report and oblaining Amendment of EC from SEIAA,
Odisho.Aho.minhgopemﬂonmoybeolowedodin the sand bed is not
submerged other than rainy season after conformation of Mining Department.

oo &7
Shil Udm::m Dr. Dayasindhu Parida,

Mining Officer, Mayurbhan], Odisha Sub-Collector, Baripada, Mayurbhan]

03*
es|ar2t W

Er. urmu, Dr. Pradeept Nayak,
Regional Officer, SPCB, Balasore Environmental Scientist, SEIAA, Odisha
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\% Annexure-l 199
- 0,

n k) - Government of India
2 e, ‘ s - Mlnlllr{of Environment, Forest and Climate Change
Sty Y ; (Issued by the State Environment Impact Assessment
%Q,, Py 3 S Authority(SEIAA), Orissa)
"o l;. S Teo,
i E The TAMASLDAR
& TAHASILDARBE TNOTIMAYURBHANJ

?g gsumn, TAHASIUPS-BETNOTI DISTRICT-MAYURBHAMNJ -

: Grant of Environrmental Clearance (EC
Subject: (E ;bhmﬁwm

The project detals along with terms 3nd conditions Bre appended herewith from page

g‘ under the provision of EIA
E Iy SuMadam,
E % Thlnnmbmlomhmmttm
g > in respect of ggpu%ubmg?f’:%n%m vldo. :'r;:?‘nl number
';ﬁ mwéhwwrum' ‘\g;-_’
¥ 4 .
§ % 1. ECidentification No, / - 'EC22BOSIOR}24834
; 2. File No, 250561/183-MINB2/01-2022
% g ? 3. ‘ Tm J 1 \t: ::“Ir_"';
4. Category : - ar
w ‘2 !2 ProjectActivity inchuding Aa . . e 1(a) Mining ol ininerais
o R, <y ” "
v € O Srd 2=
- > ¢ LM S "River Sand Ded-ill Over
e E - M e N BN et B T8 33 Acres o 4 986 Heciares
i AT ] Sasahmod under Betnot
g = 10 Tahasd of Mayurthanj District of Odisha
Qa ¢ Z | 7. Nameof CompanyiOrganization  TAMASILDARBETNOTIMAYURBHAN.
€ & | o Location of Project Orssa
2 g 9. TORDate NA
L-]
s E
§ E na 2 ohwards
= Date: 31032022 l:-{:um
. "'."'""")

Note: A valld envronmenial clearance shall be one that has EC identificalion
number & E-Sign genorated from PARIVE SH. FPlease quote identification
number in all luture correspondence

This is & computer generated cover page

EC idenbficalion No. - ECZB0010A 1 24834 Fie Mo - 290961180 MiNG201-2022  Dete of lnaue EC - 31032022 Page 10/



STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

(Comituted under e EP Act. 1906 and DA Netfcaton, 2000 by e Mok F Govt. of inche)
SRET UeaiX Brubarases-TS10J7, Tel ﬂ'l-mlm.? B ‘...
Lotter MO ___

or

SEIAA File No: 260861/183-MINB2/01-2022

Project. WdTMLWHMMM&mBMM
Sand Bed-lll over an area of 1233 Acres or 4989 Ha in Village- Sankhmod,
Tahasi Betnoti, District- Mayurbhanj -Environmental Clearance reg.

Ret Your oniine application dated 07.01.2022 for issue of EC vide File No:
SINORMIN/250561/2022

T This has reference to your online application seeking environmental clearance of
the mining project for mining of Sand from Budhabalanga River Sand Bed-Ill over an
area of 12.33 Acres or 49389 Ha in Vifage- Sankhmod, Tahasil- Betnoti, District-
Mayurbhanj. The proposal falls in the category 1(a)- ‘Mining of minerals’ in the schedule
of EIA Notfication, 20068 as amended from tme to time. The proposal has been
appraised on the basis of the documaents enclosed with the application, such as Form-2,
supported by other mecessary documents, namely the form-1, PFR, DSR, EMP,
Approved Maing Plan and Chechlist

- A The proposed activities in a nut shell as cbserved are as follows: -

This is a propesal for mining of sand from Budhabalanga River Sand Bed-lil lying
in the Budhabalanga River bed located at vilage- Sankhmod, Tahasd- Betnoti,
Dist-Mayurbhanj, over lease area of 12 33 Acres or 4.989 Ha.

b. The mine area is a part of the Survey of India Toposheet No. F45014 bounded
by Lattude21*387331° N to 21*38498" N and Longitude BE"49'488°E 1o
B6'48S83°E

¢ The mning lease is an dentfied sarat source in the DSR. The Budhabalanga

River Sand Bed-lIl sairat source will be leased out under the OMMC Rules 2016

Ly

EC Werticanon No. - ECIBO0I0AI24EM  Fie Na - 29084 11 B3-ANEB201-2022 Date of ssum EC - 31033022  Page 2908
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by Tahasildar. Betnoti to the successful bidder{lessee) on the basis of public
auction for a lease period of § years,

d The mining plan of the mining project prepared has been approved by Mining
Officer, Baripada Circle, Baripada on 23.11.2021.

e. As per the approved mining plan submitted, It is observed that the mineable
reserve in the leasa area is 17070 cum of sand, when extracted uplo a depth of
10 m No study of the annual rate of replenishment of sand has been done for
the sairat source which is a pre requisite as per the guidelines of sustainable
sand mining management issued by the MoEF & CC, Gowt. ¢f India, and as per
orders dated 13.09 2018 of the Hon'ble NGT.

{ The project proponent has aiso not furnished the width of the river, nor the
alignment of the extracton path for sand transportation. As reported by the
tahasildar, a river bridge s at a distance of 1.7Km away from the mining lease
area.

Q.TMMbrmmfahhubomfumthbytheJWuﬂmmm
hmoﬂmmﬁnbcﬂqdwm ;nugn- -gr eriphery of the proposed
mmnmnua.\snpa‘tdd dn-'l‘:huildfvtfusulg‘a!mmisnonmd
any cluster.

h nwmwmmammmaummmmw
wwmm.mmamo{wmammmmadum
nﬂm1mmmnmc@mﬁmm“wbm
period.

3.  This proposal conforms to the item no. 1(a) in the schedule of EIA Notificaton,

2006 as amended tme 10 tme, and the minor mineral exiraction project falls under

Category B2 as the mining lease area s less than Sha.

4. The proposal is duly appraised by the SEAC in its meeting held on 25.02.2022.The

SEAC have recommended for grant of EC for the project valid upto the lease period

stipulating vanious conditions.

5. The Environmental Clearance (EC) is accordingly granted to the proposed activity

of sand mining subdject 10 the foliowing conditions and stipulations. The EC shall lake

e

EC identification No. - EC2ZBO010M12483  Fils Mo - 25056 V153 MINNZ01-2072 Dals of lssus EC-31032022 2 Paaldoll



effect from the date of registration of duly executed lease deed in this regard by the
Tahasidar and shall be coterminous with the expiry of lease period.
6. The Tahasildar, Belnoli who Is the lease granting authority In this case is

7.1 This Environmental Clearance is given with a condition that *maximum depth of
digging of sand shall be 0.5m and maximum quantity of extraction of sand shall be
5000 cum in the 1¥ year, pending submission of rate of replenishment study at
site. Study report on rate of replenishment shall be submitted by November,
2022

7.2 The project proponent has to carry out by engaging appropria‘e consultant, a study
of the annual replenishment rate of sand by collecting pre monscon &
mmaummftﬂbmmwdwﬁmdwﬂ
WW,&mmummﬂwnmm The detailed
comparison of both' pre-monsoon and post-monsdoA elevation data shall be
included in the study report. The replenishment rate of sand may be calculated by
using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sard Mining, 2020 issued by the MoEF
& CC, Govt. of India. The finding of the stucdy shall be submitted 1o SEIAA to
assess the rate of replenishmen! of mined out sand in the lease area. Pending
anmmdﬂnmdy&mbmiubndthammmuhhg
wmmmwmammummmmu
satisfactory replenishiment study report is not submitted. The submission of study
repont of rate of annual replenishment of sand within one year is obligatory for the
project proponent.

7.3 The project proponent should carry out River bed sand mining manually by
engaging local laborers in force to check over expiotation of sand at the source.

71 Myd\mhhmnumnﬂymbemmmlwhww&

74 There shall be a 'no working zone' to protect the embankment on both sides, road
or rail bridge in the vicinity, f any, dam, wes, water intake structure of irrigation or
m\hhnmm pfonct. ulw cross dranage mam.m_ummm

Fm mﬂmMMMMMmolmmm
weir, water intake structure of imgation or drinking waler project, or any cross

La

EC identification No. - ECZID0010R12484  File Mg - 26064 111 E3-MINS201.2022  Dete of lsue EC - 31032012 Page 4 of 8
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WMMTMNMIMWIMMWWNMh
mmﬂhmﬂundmhhgamwuhhmum_ﬁwm

m&g Thowmalurunmawumamwnwmm
onlhoblshofmmlwunqml
75 Thelenearuandthe {1}

wmmdmwldmumm!umummmmm
e compliance repon.

8 mmwmmmmmmmmmu
wmmmmmmmoﬁmmmmm
out any operation,

77 Mhmhmmmmhmmmmwwsmmnwmmﬂowm
Mummwmpmowmawmmmmmmu
mmmmummuwmywmnwmdmmmm
NMO'NM'MUWWWMT%MM“MW
mmhmmmmmu is flow of water in the
rver.

78 Sand mining operations shall not affect the existing sources for krigation / drinking
water / industrial purpose.

79 The natural sand dunes, If any, near of surrounding the lease area shall not be

Tmﬂmmwmmmmamuowwwm
concerned Govl DepartmentGram Panchayat8DO and only afer required
strengthening, such that the carrying capacity of road Is increased 1o handie the
sand truck traffic The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be
used for the project. No movement on any road is allowed on existing village road
network without appropriately Increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may nol be damaged due to
transportation of the mineral and transport of minerals wil be as per IRC
Guidelines with respect o complying with traffic congestion and traffic density
Plying of sand estracton trucks may be aliowed on roads / path ways passing

i

EC Mentfication No. - ECZBO010RIEI  File No - 26066 V183-MINEZNY-2022  Dete of issue EC - 31032022 Page Sofl




close 1o schools, temples, hospitals and such other public places only with prior
written permission of competent authority.

7.11 Vehicles hired for transportation of sand from the site should be In good condition
and should have pollution check ceriificale and should conform to applicable air
and noise emission standards and should be operated only during non-peak
hours.

713Thopro:ectproooneﬂl shallukeaﬂptecautbnaw rneuum mwm
dnmmloﬁorllndhunaofmbcaw TMPPMpunt nurse to full

wmmammmmmmum
along with compliance report. -

714mmwmxuMwmmmmmmmbmumm
during transportation of sand.

7.15 The Project Proponent shall undertake phased restoration, reclamaton and
rehabiltation of land affected by mining and completes this work before
abandonment of mine.

msnwmuanmmmm(smmw__um

Mmmmmmlmmammumhm
account and shall be spent according o the plan proposed. Year wise progress of
impiementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along
with the compliance report

7.17 The proponent shall take necessary measures (o ensure that there is no adverse
impact of the mining operations on the human habdation if any, existing nearby.

7.18 1t shall be mandatory for the project management to submit quarterly compliance
reports on the status of implementation of the above stipulated environmental
safeguards 1o the SEIAA, Odisha / SPCB, Odisha/ Regional Office of the MoEF&
CC. Bhubaneswar, in hard and soft coples on 1* day of January, April, July,
October of each calendar year, faling which EC is liable to be revoked. The
proponent shall also upload the complance report including results of montored
Cata, as applicable in the website of the Ministry for monitoring of EC Conditions.

7.19 At the end cf mine closure, tha proponant shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

LR
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720mmsﬂipuhbdhtrnmmwmwlmdoulymw
on the ground by the lease granting authority, | e. the Tahasiidar, who shall ensure
that the project proponent submits quarterty compliance reports.

7.21 The concerned Regional Office of the McEFACC/ SPCB, Odisha shall periodically
monitor compliance of the stipulated conditions as applicable for this project. The
project autherities should extend full cooperation to the MoEFACC officer(s)/SPCB
officer(s) by fumnishing the requisite data / information / monitoring reports.

7.22 A copy of the clearance letter shall be sent by the proponent o concerned Gram
Panchayat /Panchayat Samiti /ZilaParisad Municipal Corporation / Urban Local
Body as the case may be. A Copy of the environmental clearance letter can be
downioaded from the Ministry portal (www parivesh nic in).

7.23 A copy of this Environmental Clearance letter shall be displayed on the website of
the Odisha State Pollution Control Board. The EC letter shall also be cisplayed at
the Regional Office, District Industries centrq and CODOWSOMTWO
office for 30 days.

7.24 Project proponent shall cbtain Consent toOpouu from the OSPCB and effectively
implement all the conditons stpulated therein. The mining activity shall not
mwbmconmtb&ubﬂshICmuntwOpuahmm

State Poliution Control Board, . . o
usmsmouahammammmec thmmhno!mol

the above conditions is not satisfactory. The SEIAA, « reserves the right to

mmwmmwmmbnsamuhm condition in the interest

of enviconment protection.
7.26 The Project Proponent (lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, ﬂmahnnymangemowwsmpor

mining lease is transferred, then mining canbewriocoutwym
m!notECuperpgwhbmmmﬂ\,q 11\b!EIANo:Bhﬁnn.2003u
amended from tme totime. /. . . - -y, -

7.27 Concealing any factual hloﬂnﬂion or :ubmiubn of false/fabricaled data and
failure to comply with any of the conditions mentioned above may result in
withdrawal of this environment clearance besides atiracting penal provisions in the
Environment (Protection) Act, 1886.

7.28 The above conditions will be enforced inter-alia, under the provisions of the Waler
{Prevention & Contrel of Poliution) Act. 1974, the Air (Prevention & Control of
Pollution) Act, 1881, the Environment (Protection) Act, 1966 and the Public
Liability Insurance Act, 1881 along with thelr amendments and rules made there
under and also any other orders passed by the Hon'ble Supreme Count of India/
High Court and any other Court of Law relating 10 the subject matter.

LR

EC idenafication No. - ECZ280010R124804  File Na - 260861/183-MINB201-2022  Date of lnsue EC - 31002022 PageTolB

16




7.20 This Environmental Clearance (EC) is subject to ordersjudgment of Hon'ble

Supreme Court of India. Honble High Court. Hon'ble NGT and any other Court of
Law, Common Cause Conditions as may be applicable.

7.30 Any appeal against this environmental clearance shall lie with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of

the Nationa! Green Tribunal Act, 2010.

s

Memo No oL
Copy 10
1. Additional Chief Secretary, Forests & Environment Dept., Government of Odisha

. Guard file for record/Website/Parivesh Portal. i
s r=
Mem

EC Wentification No. - ECI2D0010R124834  File No. - 25058 11 E3-MIND2/01-2022 nu-dmnﬁ.ﬂiﬁ‘a

2.
3
4,
5
6
7

for information.
Member Secretary, State Poilluton Control Board, Odisha, Parbesh Bhawan,
AJ118, Nilakantha Nagar, Uni-8, Bhubaneswar for Information.

. Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-ViIl,
information.

Bhubaneswar for | :
Deputy D.G.Forest., Regional Office (EZ); Ministry of Environment & Forests, A-
31, Chandrasekharpur, Bhiubaneswar for information. ©.

' for information. SN
. ColBector & DM, Mayurthany Sub Collector, Baripada/ Tahasildar, Betnoti for

Information and necessary action. J

Secretary

<. w I.T: &>/ o) -:—""qm:\;

Signature Not Verified
ey

mn
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4 Annexure-l|

ODISHA
SRF-21, Unit-1X, Bbubaneswar-751022, Tel: 0674.3512840, Email: seissodisha@gmail com
(A ssatutory body comstinued by Masisiry of Enviramsrent, Forest & Climate Change wnder
Enviromment (Protection Act, 1986)

g STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

File No. SIAJOR/MIN2967422022

+h
Dated 2023 .
Bhubaneswar
To
Smt. Priyanka Behera
Wio-Sri Khageswar Behera
At-Sathilo, Po/Ps-Betnoti,
Dist-Mayurbhanj

Sub: Proposal for Transfer of Environmental Clearance of Budbabalangs River Sand
Bed-111 over an area of 12.33 acres or 4.989 hectares in village Sankhmod under
Betnoti Tahasil in Mayurbhan| District, Odisha from the name Tabasildar,
Betnoti to Smt. Priyanka Behera -reg.

Ref: (i) EC letter no/EC identification no. EC2280010R124834 dated 31.03.2022
(i) Tahasildar, Betnoti letter no. 210 dated 16.01.2023

(iii) Online Application no. SIAOR/MIN29674272022 dd. 17.01.2023
Sir,

This has reference to your online application no. SIAVOR/MIN/296742/2022 dated
17.01.202), wherein you have requested for transfer of Environmental Clearance (EC)
granted by SEIAA, Odisha vide letter no/EC identification No, (C2280010R124338 dated
31.03.2022 issved earlier in favour of Tahasildar, Betnoti, Dist- Mayurbhanj.

The application was examined in the State Environment Impact Assessment Authonty

PS' (SEIAA), Odisha in its 107 meeting held on 21,01 2023 in accordance with the Para-11 of

the EIA Notification, 2006 s amended from time to time and the following points are poted;
(i) As submitied by the Tahasildar, it is noted that EC was obtained for Budhabalanga
River Sand Bed-lll for a period of § years in favour of Tahasildar, Betnoti vide the
above-mentioned EC letier under reference. Now, the said sairat source has been
icased out by Tahasildar 10 the succersful bidder (lessee) for a lease period of § years.
Hence, the Tahaildar has requested for transfer of EC in favour of Smt. Priyanka
Behera, who is the successful bidder in this case for operationalization of the sairat
source for § ycars lease period under the provision of OMMC Rules, 2016.
(ii) Documents submitted for EC Transfer,
a Form No 7 for transfer of Enviroamental
b. Letter no. 210 dated 16.01.2023 of Tabasildar, Betnoti for tmnsfer of EC to
Smi. Priyanka Behera as the successful bidder for Budhabalanga River Sand
Ded-111
¢. Cyber Treasury e-challan no. 35540062CA dated 17.01.2023 for Rs. 2000/~
towards scrutiny fee,
d. Underuahing for sccepting the terms and conditions in the onginal FC.

H
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

\ :
"- . g SRF-2/1, Unit-IX, Bhubaneswar. 751022, Tel: 0674-3512840, Email: seissodisha@gmailcom
(A statutory body comtinuted by Ministry of Ewvironment. Forest & Climate Change wnder

Enviroament (Frotection) Act, 1986)

3.

Transfer of Environmental Clearance (EC) of Budhabalanga River Sand Bed-111

issucd vide SEIAA, Odisha EC letter/EC identification noJEC identification no.
£C2280010R124834 dated 31.03.2022 Is allowed In favour of Smt. Priyanka Hehera the
successful bidder for the said quarry for an annual extraction quantity of $000 cum.
The annual rate of replenishment study report (ARSS) of sand shall be submitted by
December 2024, The other stipulated terms and conditions of the original EC initially
granted remains same subject to satisfactory compliance to all the stipulated terms and
conditions of EC along with additional stipulated conditions mentioned below;

(i

()

Undertaking: The PP shall submit an undertaking in the Form of an Affidavit in a
non-judicial stamp stating that they will comply with the conditions stipulated in the
original Environmental Clearance issued for the project vide SEIAA, Odisha EC
lettet/EC identification no. EC2280010R124834 dated 31.03.2022.

Boundary Demarcation: - The boundary of the lease arca shall be demarcated on
ground at the project cost, by erecting 1.20 meter (4 feet approx ) high reinforced
concrete pillars above ground, cach inscribed with its serial number, distance from
pillar to pillar aad GPS co-ordinates by any empancled agency of ORSAC.

(1ii) Digital Map: -A digital map (in KML format as well as PDF version) showing GPS

()

(v)

(vi)

coordinates of all boundary pillars duly countersigned by the Tahasildar shall be
submitted 10 SEIAA, Odisha through email 2 seiasodisha@gmail com.

Intimation of EC transfer: - The copies of the EC transfer order shall be sent to the
Sarpanch(s) of the concerned Gram Panchayat(s), Urban Local Bodies and relevant
other Offices of the Government with a request to display the same for 30 days from
the date of receipt.

Tree Plantation: - Compensatory Tree Planting (CTP) shall be carried out with
minimum @100 trees per Ha. of lease area as per the approved cost norm for avenue
plantations of the State Forest Department. The Project Proponent (lease holder)
shall deposit Rs.2.25,000% with the respective District Environment Society for
raising 500 plants of native species within 2 years in a suitable location adjoining to

quary.

State EMF Fuad: - An amount cqual 10 five percent (5%) of the royalty payable
shall be collected from the lessce by the Tahasildar and deposited to the State
Environment Management Fund, which will be utilized as per provisions of Rule
49(3) of the OMMC Rule, 2016 preferably, in and around the areas where mining
activities are undertaken.

A
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FORM -N
. Form of Quarry Lease
[See rule 27(13) of OMMC Rule 2016

THIS INWW 13th day of FEBRUARY, 2023 between the GOVERNOR OF
ODISHASMT. A NAVAK, OAS-A (SB) TAHASILDAR BETNOTI, MAYURBHANJ
(hereinafier calied the ~Lessor™) of the one part and (Name of person) SMT.PRIYANKA
BEMERA, Age-33 yrs, W/o- KHAGESWAR BEHERA, by Caste- Khandayat of
(address and occupation), At/P.o.-Sathilo,P.S.Betnoti,Dist-Mayurbhanj-757025,
Occupation- Business (herein afier called the “jessee™ which expression shall where the context
s0 admits be decmed to include his heirs, executors administrators, assignees) of the other part.
nHoHAR NO- 6582 7237 2321 Mom No- 38539 47670

WHEREAS the I¢éi5éc has applied 1o the Competent Authority concerned for a quarry lease for
BUDHABALANGA RIVER SAND BED-11I (minor mineral) in sccordance with the provisions
of the Odisha Minor Minerals Concession Rules, 2016 in respect of the lands described in Part-1
of the Schedule. i

AND WHEREAS the Competent Authority has communicated his approval 1o the grant of lease
on the terms, covenants and conditions herein after contained.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA
SRF-2/1, Unit-IX, Bhobaneswar-751022, Tel: 0674-35 12840, Email: seisacdisha@gmail com
(A s1atwory body constituted by Ministry of Environment, Forest & Climate Charge under
Environment (Protection) Act, 1984)

4

The Tahasildar, Betnoti shall ensure that the above six additional conditions be

complied with by the lessee before start of any mining operations and submitted compliance
report to SEIAA, Odisha through email at seiaaodisha@gmail.com within 06 (six) months
from date of issue of transfer of EC falling which the EC stands automatically revoked. In

case, there is a change in the scope of the project, fresh Environment Clearance shall be
obtained.

Encl: Copy of the Original EC

Yours faithfully,

Copy 10

L

Joint Secretary (Environment), Ministry of Environment, Forests and Climate Change
Gowvt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110003
for information. :

Principal Secretary, Forests & Environment Dept, Government of Odisha for
information.

Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118,
Nilakantha Nagar, Unit-8, Bhubaneswar for information.

Additonal Principal Conscrvator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.
Chairman, Central Pollution Control Board, CBD-<um-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New Dethi-
110011 for information.

7. Copy to the Collector/Sub Collector, Mayurbhanj and Tahasildar Betnoti for information
and necessary action.

8. Chairman/Member / Member Secretary, SEIAA for information.

9. Chairman, SEAC/Member Secrctary, SEAC, Paribesh Bhawan, A/118, Ni
Nagar, Unit-V1ll, Bhubaneswar for information.

10. Guard file for record. .

3o~
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NOW THIS INDENTURE witnesscth as follows:

Laal
Th:Ituﬂrhenbydmﬂmwtheknulhclndducﬁhtdinm—lofmﬁudukmm g"é‘
written and delineated in the map hercunto annexed. ‘:'-3_,‘
e
mwmmawm&tﬂdhmlmnfunmd{(l’hﬂmnﬁw‘lln (o)
date on which this executed deed is registered under Indfan Registration Act and Odisha 5
Registration Manual, subject to the terms, convents, conditions hereinafier provided. -~
-
IN WITNESS WHERE OF these presents have been executed in manner here under appearing .
the day and year first above written. : ép
The schedule above referred to
Location and area of the lease

Village -Sankhmod, Khata No.63 Plot No.1/1,275

l;;\a’:

——

Village Forest Block- Sankhmod i
TahasilForest Range- Betnoti \‘32‘8
Area (in hectares)- 12.33 Acres or 4,989 hectares 2\ ==
Land Schedule : c'{"gg
Mouza | P.S. Name & | Khata No. | Plot No. Kissam Area (in Acre) gﬂ
No.
Sankhmod | P.S. Baisinga 63 .m Nadi 326
- P.SNo36 — — e (out of 11.65)
- 278 Nadi 9.07
T_o_t_ll S — 1213
As per plan annexed and bounded
On the North by Gowt. Land
On the South by Govt. Land
On the East by Gowt. Land
And on the West by Govt. Land
hereinafier called as “said lands™

PART- 1 -
Terms and conditions of the lease

This lease is subject 1o the conditions laid down in rule-33 and also all other conditions peraining
1o lease as provided in the OMMC Rules- 2016.

1. This Eavironmental Clearance is given with a Condition that "Maximum depth allowed for
digging of sand is 0.5m. and Maximum quantity 1o be exploited in a year 5000 cum, pending
rate of replenishment study at the site”. _

Pagelol 7
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Endorsement of the certificate of admissibility \
Agmign e wnger 295 Suiv stamped whder tha ladias ptamg (Orasd A=endmert 8t | of J008) Act 1099,
AS(a)-26527 _ taar Craeges-J19  Tatal MMa40

m'-llu
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Dete: 14/03/3923
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a2

The project proponent has 1o carry out by engaging appropriate consultant, a study of the
anaual replenishment rate of sand by collecting Pre monsoon & post monsoon data
from the field to know the quantum of volume of sand deposited/replenished & extracted in
ﬂ:mlnhuhxmﬂ:ddﬂkdcmﬁmofbuhpmmmmdpm&w
elevation data shall be included in the study report. The replenishment rate of sand may be
calculated by using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF & CC,
Gowt. of India. The finding of the study shall be submitied to SEIAA to asscsy the rate of

MofWMMMMMMWm

The project proponent should carry out River bed sand mining manually by engaging local
labourers in force to check over exploitation of sand at the source.
mhhwwmwhmMWNWWdSﬁm

There shall be a 'no working zone' 10 protect the embankment on both sides, road or rail
bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or drinking water

along the embankments on both sides as 'no minipz zone’
allowed within 200 m of any existing structures dam, weir, water intake structure of
uﬁpﬁmu&mﬂumnﬂmammhﬂpmmmm

:uﬂﬂwedbbeuh:ﬂdwﬂlbewhdmﬂmﬁubuhofﬂnuﬂulmﬂum ¢
The lease area and the actual working area shall be demarcated oa the ground by eresting
durable masonsy /concrete pillars by the project proponent.

The project proponent shall take prior statutory and regulstory clearance as required from the
concerned authorities in respect of the project, before carrying out any operation.
Mining is not permissible within the water channe! or stream flow area. No stream shall be
diveried for the purpose of mining and no natural water course shall be obstructed. The
mining or any ancillary activity shall not in any way disturb the flow patiern of the river
water during the non monsoon period. There shall be no sand mining in the river during the
rainy season or when there is flow of water in the river.

Sand mining operations shall not affect the existing sources for imgation / drinking water ¢
industrial purpose.

Pagelof?
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4
., 10. The natural sand dunes, tfmy.neuoummmgt‘w lease area shall not be disturbed.

nfmwmwumhumlm&amhﬂlmmrwwmﬂdw
Department/ Gram Panchayat/ BDO and only sfter required strengthening, such that the
carrying capacity of road is increased 1o handie the sand truck traffic. The project proponent
shall bear the cost towards the widening and strengthening of existing public roads in case the
same is proposed to be used for the project. No movement on any road is allowed on exigting
village road network without appropriately increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to transportation of the
mineral and transport of minerals will be as per IRC Guidelines with respect to complying
with traffic congestion and traffic density. Plying of sand extraction trucks may be allowed
on roads / path ways passing close to schools, temples, hospitals and such other public places

-

Preggents ”‘.ﬁf.’a‘i :

-

only with prior written permission of competent authority. gz
12. Vehicles hired for transportation of sand from the site should be in good condition and should ﬂ"":
have pollution check certificate and should conform to applicable air and noise emission =55 —ge
MMMRWWM;WM 1 e <z
1 A ] 1 Ay ult q mg

-

b~

14. The project proponent shall take all precautionary measures against causing damage to flora
w&mdth:louhxy mwmmpmwmwwunumnmaw

15. Wnﬂwlhmﬂdhem&mﬂtmdkxmhnpaﬂutGMmIMmmimdu{m
transportation of sand.

16. The Project Proponent shall undertake phased restoration, reclamation and rehabilitation of
land affected by mining and completes this work before abandonment of mine. '

17. Environmental Management Plan (EMP) shall be implemented by PP 10 ensure compliance
with the cnvironmental conditions specificd above The year wise funds earmarked for
environmental protection measures shall be kept in separate account and shall be spent
mdm;wﬂxﬂmMwainmmofimﬂmmnimofEMPﬂullbe
reported 1o the SEIAA, Odisha and OSPCB along with the compliance report.

18. The proponent shall take necessary measures 10 ensure that there is no adverse impact of the
mm;opaummunhmmhahmmlrmy.umiﬂgmuby

19. pry fo : !

20. At the end of mine closure, the proponent shall immediately remove all the sheds put up in
the quarry and all the equipment in the area before closure of the quarry,

Pagedol7




peeponent submita quanerly compliance reports.

2. The concerned Regional Office of the MoEF&CC/ SPCB, Odisha shall periodically
compliance of the stipulated conditions as applicable for this project. The project
should extend full cooperation 10 the MoEF&CC officer(s VSPCB officer(s) by furnishing the
requisite data/ information/ monitoring reports.

13. A copy of the clearance ietter shall be sent by the proponent to concerned Gram Pancbayat
/Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local Body as the case may
be. '

z&wmmMMMmemmmomm:Nm‘iﬂy
implement all the conditions stipulated therein. The mining activity shall not commence prior

1o obtaining Consent to Establish / Consent 10 Operate from the State Pollution Control
Board. pam——e '

28, The SEIAA, Odisha may revoke or suspend this EC, if implementation of any of the shove =&
conditions is not satisfactory. The SEIAA, Odisha reserves the right 1o alter /modify the =]
mmmmpdmmyﬁnhuMmmmmofmﬂmmnm ,_.6'-'-

26. The Project Proponent (lease bolder) shall inform the SEIAA of any change in
ownership of the mining lease. In case, there is any change in ownership or mining lease -
hmakﬂd.m.m:mthnmhnnhdﬂtulyamdeCupu =
provisions of the para 11 of EIA Notification, 2006, as amended from time to time. !

27. Concealing any factual information or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
environment clearance besides attracting penal provisions in the Environment (Protaction)

Act, 1986, TR

28. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of?ollsﬁcn)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance
Act, 1991 along with their amendments and rules made there under and also any other orders
pamdbytheHm'N:Su;nm:CoutofhﬂuthghCMMmynl}trCmofbu

relating to the subject matter.

29. ThisEmummanum(EC)hnhxuwudm&udmolﬂm‘blcSmCm
of India, Hon'dle High Court, Honble NGT and any other Court of Law, Common Cause
Conditions as may be applicable. t

30. wwww:m:m:wlmﬁmMMmeanlf

preferred, within a period of 30 days as prescribed under section 16 of the National Green
Tribunal Act, 2010. R q

Liberties, powers and pdﬂk:ntnhc;uuududujoﬂdbythumt

Tomwmmmmehﬂ.mmemlomeMn‘ﬁnmht}tbr
demised 10 carry on all operations necessary for extraction, collection, stacking, processing,
transport and disposal of minor mineral/minerals leased in natural or in processed/ convgried
form.

PageSol?
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mm-ﬁmnhlhmtt;udemﬂmll |:I||

Part-11

I Noludﬂullhmdfwmﬁcemml[ubkdmhmudbymmamdq}
ulheCothﬂuoflhcdinriﬂlod\:cﬂeuﬂmwaflhlmdwillbed:uim:ltupubik
interest.

2.mmmllmcmuwtnmuuhmkndmfmu\gmwnmm
forest without prior permission of the Divisional Forest Officer or the officer authorized by
mm%wrmwwummywmrwmmnw
be specified.

1 Thhmﬂuﬂmwauouwmwhmmuw:wwmw |

Mhhworullmmaﬁmmmmhmmd\mnubmd
as may be specified under Odisha Minerals (Prevention of Theft, Smuggling and [llegal
Mining and Regulation of Possession, Storage, Trading and Transportation) Rules,2007.

3 i
EARI-Y
Liberties, powers and privileges reserved to the State Government

The State Government or any officer, or persons authorized by it in that behall has the liberty and
power 10 enter into and upon the leased area to carry on any operation in connection with survey,
sampling. testing, quarrying, processing, stacking and transportation of mineral as may be
deemed necessary. iy

PART-VI ' )
Provision regarding Rents and Royalties
1. The lessce shall, during the subsistence of this lease pay 10 Government royalty in of
the minor mineral removed by him from the leased area at the rates prescribed in e-tl

and surface rent at the rate prescribed in Schedule-1.
1aummumummnu&u.m.ummmmmmupu
1o the State Government free from all deductions, at the District Treasury/Sub-Treasury and in

such manner as the Competent Authority may prescribe as detailed below -
Dead

Production | Reyshty+ ’.'.'_": Rest@ | omr, | Emr | TCS |
Copocity | Addiionsl | Reyamy | 3o 10500 | (10%ef | %ef | @%el | . Tew
(Com) | Charges (Ra) hectors | 7ot | Reyalty) | Reysity) | Reyaiy) !
hectare
- T
’L , S000 | 38+79%-030 | 4150000 | 1796 | s2oa8| 418000 | 207%00| W00 | 0
‘ |
:"' 13600 | 334798030 | 1,120,000 | 1,796 | s23ms | 1120000 | 550000 | 225760 | 1arsrsa
L]
3 13600 | 38+79s=230 | 10200000 | 1,796 | s2oas | 1120m00 | seca00 | 225760 |  rsna
L]
}:" 13600 | 38+795-130 | 10288000 | 1796 | s2ans | 1120800 | sees00 | 22500 | 132saa
‘|
r::r 13600 | 330795030 | 11200000 | 1796 | 2385 | 1128800 | $,64400 | 22520 | 13261041
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4%

As for the 1% year SEIAA, Odisha, Bhubancswar allowed 10 extract $000 Cum of sand vi:
EC Identification No EC22BO01ORIZ4SI/31.03.2022 out of spproved Mining
received vide Letter No.2671/Mines ¢123.11.2021 of Mining Officer, Baripada Circle, Bari

The lessee has already deposited Royalty, DMF., EMF. and T.C.S. for $000 Cum of 34
including Surface rent.

)
3, For the purpose of cm'xputmg the royalty, the lessee shall keep correct account of the mmmf

m;mmmmmmmmmwwu.mmwmcm
Authority and Director in Form K & Form P.

AR
4mlnmhnmmymyhmmeuﬂu:dmmﬂmifm.mmm«'j- 1
:!?llbepudb)’hudofthﬁmtuuﬁﬁnofuchmnmlywbdmmm. ‘

the lease.

S, Any modification in Govt. guidelines made cither by the Govt. or by the SEIAA, Odisha
from time to time for further course of action will be abided by the lessee.

| | :
Signed by TAHASILDAR BETNOTI ......_u.ﬁgi?b\?\“__m E
TATIASTLDAR

LETHOTI i
For and on behalf of Governor of Odisha, in the presence of

Nabs kwran Davh - 4
S“ Betrdde Tadir e ) “:’;
‘6) rwdmh M ehsnee -

t3)2]23 !

1.

2 foxesh Dosh waju 7
TRA, Bednoti Todabl

S!Mb?mm%
’%?Qlu/nd’ R

\;:/lf“:“ [Fre—. e P
6% faa . !
- &5, 7 "aw;:. Retnelh .'#“I R

K.L--.'mu Relic.. - '
éfo- wi.

T TN liu..-. s |
17 J'--'LJ Fa. Atdpat s i

fl!.a}“

Lessee in the presence of

? ??'mw.g w2122
Hehrvend, }?-ch)i% Xy 19
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Annexure-lV

GOVERNMENT OF ODISIIA B2
OFFICE OF THE TAHASILDAR, BETNOTI

u.mnroru--mnumm.fmmi,mnwh

— S —

K G ]

The Mining Officer-cum-Competent Authority, Mayurbhanj..

Subi- Regarding transfer of Minor Mineral Source (operational) from the
Revenue & Disaster Management Department to Steel & Mines
Department. .

Ref: Your Office letter No.167/MN/MBJ dt.03.06.2023..

Sir,

With reference to the Ictter on the subject cited above, | am to
transfer here with the Touzi Misc. Case No.3/2022-23 in respect of Budhabalanga
River Sand Bed-1ll after necessary updation of data base in I4MS portal, for favour

of kind information and initiating further course of action at your end.

9; Q"\ Yours faithfully,

Dk
7 TR
‘}7 A "p Tahaslldj.{r uF
Memo No. [Tz, dt (\u

Copy submitted to the Aaditional District Magistrate,
Mayurbhan)/Sub-Collector, Baripada for favour of kind Information and
necejsary action,

Sd -

q}) Tahasildar, Betnoti
g
)
\D
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Annexure-V

OFFICE OF THE MINING OFFICER, MAYURBHANJ

BARIPADA
At- Plot ¥0.269/2919 & 207/2920, Mouza-Bijayramchandrapur (In front of
Diganta Vikash Educational Institute), Near NH-16, Baripada
e mail id -mayurbhanjmol gmail. com

No. V30| asyMns, o 26 [o6 faeds,
From
Mining Officer, Mayurbhanj.
Baripada
To
All lessce of Sand Sources,
Mayurbhanj Distnet
Sulx Stop operation nf sand sources during rainy scason,
Sir,

With reference to the subject cited above, | am to say that as per the
guidelines of Sustainable Sand Mming 2020 you are directed 10 stop the operation
of your sand sources during the rainy season with immediate effect for the yrar

25. Further you are directed to submit the post-monsoon replenishment study

report before operation of your source(s) after rainy season.

This is for vour minrmation & necessary action,
Yours faithiully.

Mmm%—g as

¢ Mayurbhan), Baripada
Memo No. V3O um/mBI. Dt ’H"‘P Y,
Copy " Cony submitted to Director of Minor Mineral, Bhubaneswar for favour

of kind information
Minin O.mal;

\l.awrbhanj. Baripada
Memo No. 1903 /am/mil. pu 25L5
Copy submitted to PA to Collector & llulnl:t Magistrate, Mayurbhan;,

for Lavour of kind infarmaton,
Mining %ﬂag

AMayurbhanj, Ban
Memo No 130U /an/mmy, o 26/06/25™) i

Copy submitied to All Sub Co'!rﬂun of Mayurbhanj District/All
SDPUs of Mayurbhanj / Deputy Director of Mines, Bhadrak Circle, Bhadrak for

favour of kind information
!-lmmg 06

Muayurbhan), Baripada
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OFFICE OF THE MINING OFFICER, MAYURBHANJ (_10___.—-
BARIPADA
At- Plot No.269/2919 & 207/2920, Mouza- Bljayramchandrapur (In front of
Diganta Vikash Educational Institute), Near NH-16, Baripada
c-mail id:-mayurbhanjmoiigmail com

Office Order No. . 3H98  /mm/mBy, 0. 22 (12 [25,

Release of one chaln mounted Hyundal excavator
bearing 81, No. N635D02772 selzed on dt. 26.11.2025.

Sub:

Whereas, during joint enforcement conducted by Sub-
Divisional committee seized one chain mounted Hyundal excavator
bearing Sl. No, N635D02772 involved in illegal extraction of sand at
Kathapal which comes under Rule 51(1) (i) of OMMC Amendment Rules,

2023. The seized excavator was kept under the custodian of Sri Dinesh
Chandra Kabat.

Whereas, the Mining Officer, Mayurbhanj imposing penalty
towards fine amounting to Rs. 2,00,000/- against the excavator vide
notification No.9238/SM, dt. 25.10.2024.

Whereas the offender has deposited the fine amount Rs.
2,00,000/- vide challan No. 3A7TDE2CF2C dt. 22.12.2025 subject to
condition that the offender has submit an undertaking that he will not
repeat such type of offence in future,

In view of the above, the scized excavator is hereby released.

e Pelerz a5

Mayurbhan), Banpada
Memo No._24 99 mumm,m,z'lll?.ll;,

Copy submitted 10 the Additional District Magistrate (Revenue),
Mayurbhanj for favour of kind information.
—aa%
Miain m’ﬁ'ﬂ/

Ma . Bari
Memo No..35 00 (2D /sm/mny, o 22 /12 /25, IR ey

Copy submitted to the Sub-Collector, Baripada/Deputy Director of
Mines, Bhadrak Circle, Bhadrak for favour of kind information

Mining »
Mayurbhan], Baripada
Memo No. 250 (2)/mu/mBy, 0122 ll:t 25,
Copy forwarded 1o the Tahasildar Betnoti/ lC, Betnoti for kind
information.

TaAs
M Ofificer,

Mayurbhanj, Baripada
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] OFFICE OF THE MINING OFFICER, MAYURBHANJ s&m
? BARIPADA Annexure- VI

At- Plot No.269/2919 & 207/2920, Mouza-Bijayramchandrapur (In front of
Diganta Vikash Educational Institute), Near NH-16, Baripada

)5‘ / c-mail Id:-mayurbhanimoiigmail com
) No_ 3496 pamymns, o2z [12)26

To

Manas Kumar Jena,

S/o-Santosh Kumar Jena

Sukhilahar Samil Mahulia, Betanati
Sub: Grant of permission for transporting of auction Sand through e-pass,
Sir,

You are allowed to transport the auctioned sand (112 Cum)| after
realisation of amount Rs. 92,400/ towards Royalty and additional charge,
Rs.1176/- towards DMF, Rs.196/- towards EMF and Rs.1875/-
towards IT from Mouza Kathapal, Plot No-274 of Khata No-65 under Betnoti
Tahasil through e-pass with following conditions.

: 1 The e-pass issued for transporting the Sand should always be available with
the vehicle driver, The same shall be produced on demand of Competent authority.

- X Date for permission valid for One day 1.¢.24.12.2025,
3. No further extension of time will be allowed.

4,  Transportation of Sand beyond the permitted date will not be valid and liable
for punishable under OMMC Rule 2016 and amendment thereof.

This is for your information and necessary action.

Yours faithfully,

Mining er,

Memo M.;_"Lq.?'(‘g_) /MM /MBJ, Dt Mj}“ :

Copy submitted to the Additional District Magistrate (Revenue),
Mayurbhanj/Sub-Collector, Baripada for favour of kind information.

Copy submitted to the Deputy Director of Mines, Bhadrak Circle,
Bhadrak for favour of kind information.

Copy forwarded to the Tahasildar, Betnoti / NIC, Betnoti for kind
information and necessary action.

-
f‘_‘k
_— .‘.0‘.'.-
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N
Seired Wipethan, Pe 000
Y y OFFICE OF THE PANCHAYAT SAMITI Phore e DE7W) 2250 3\\ U ’.»’2‘
e HLTNO T, MAYURBHANS e O e
= No. 240 Date 156 .O5 QY
S f'lf

Ref:

Sir,

The Tahasildar, Betnoti.

. Gram Panchayat recommendation towards auction of Govt. Sairat
- Sources under Betnoti Tahasil for the year 2021-22 onwards.

Your Office Letter No- 2631 Dtd 07.07.2021 &
Letter No- 3043 Dtd 11.08.2021

With reference to the subject cited above, | am forwarding the Gram
Panchayat recommendation towards auction of Govt. Sairat Sources under
Betnoti Tahasil as per the list for the year 2021-22 onwards in the shape of

Gram .Sahha resolution of Patalipura Gram Panchayat copy is attached
herewith for your information and necessary action,

Yours faithfully

Block Develomm?:ﬂ

Betnoti
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Signature of villagers
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¥

Photographs of Joint visit dated 26.03.2026 of Budhabalang River Sand Bed-ll, Tahasil-Betnoti, Dist-
Mayurbhanj
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26/03/26 09:44 AM GMT +05:30
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